
IN THE CENTRAL ADFINTSTBATIVE TRIBUNAL
principal bench, NDJ DELHI

;0.A,. No,108g/8Q DatadS 5,10,1993

Kanwal Kishore Gupta Applicant

Vs.

Union of India^ ff/o Wslfaro Rsspandentso

Nons for tha .applicant*

•Shri P,P« Khurana^ Counsel for the re^ondents,
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% Tha applicant has been working as Assistant in the

Ministry of Welfare, Tha grievance of the applicant has bean

that of- cancellation of his candidaturs for ths post of Soction

,0fficers/3;tanographarG ('̂ rads *8'/Gradts 'I') Limitsd Departrnantal

Exarna-nation 1337 on the ground of non-complestion of tha csntiition

of 5 years approvyed and continuous service. The applicant has

also assailed the Oof']., dated 25rd May 1988 and August 1983. Hs

prayed for grant of relief to the extent that direction be issued to
of officiating

the respondents to treat tha p&riod/;jJ.e.f» 17,12,81 onwards be

eonsidsred as approved and continuous in terms of definition under

Rule 2(c) of the CSS Rules 1962 for all purposes i, o,- for the

purpose of seniority and promotion to higher grade. He has also

prayed that his candidature for Limited Departmental Examination

be held valid. By the order of this Tribunal dated Dune 10, 1988

one post of Section Cfficer was kept vacant till 23,6b08, That

interln order continued,

2, The respondents contested the application and in their

reply they opposed the grant of relief. It is contended that tha
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applicant uas appointed as ^Assistant in ths Ministry of Social

iiielfare on November I63 1982 and he had not complsted the

requisite 5 years service on Duly 1j 1987. Therefora he was

not eligible to appear in the Section Dfficors Grade Departmental

Competitive Examination 1987, It is further antandBd that ths

applicant has officiated for short spells as Assistant in the

Directorate General of Civil Aviation from 1,7sB1 on ad hoc

basis. This Ministry (of Tourism) consequently intimated that

sufficient number of VacanciBs of Assistants were not available

in the cadre of that Ministry and. hence ths applicant micjht not

be promoted to the Assistant Grade on a lang-term basig^ in the

Ministry, The applicant was therefore asked to move out of

Ministry in ordc:r to get the benefit of long-term officiation,

Wihen he was givsn this option the applicant was nominatad to

Ministry of Social Welfare yhere he was appointed as Assistant

from Novsmber 16, 1962,

/

3# Sin: e this is an old mattsr;, ue have gone through the

pleadings of the parties and Various annsxuros annexad with the

pleadings and also perused a the rojoindBr. Tha facts are not

disputed by ths contendiiig parties, It is averred on behalf of the

applicant that he is entitled to count his ad hoc service he has

put in on the post of Assistant'while he was serving in the

P'linistry of Tourism, In view of this it is contended that he

should have been allowed to take the Examination in 1987.

4, Since the applicant is not present to substantiate how his

ad hoc service can be counted whan it is not in conformity with

the Rule ^ of CSS' Rules 1962^ the service put in by him '̂on the
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post of Assistant cannot be taken to be regular service,

5, In visu of the facts and circumstances of the casE •

the ssss application is dismissed as devoid of msrits. There

uill be no orders as to costs.

( Singh ) ( Sharma ) 1^.0,3
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